N THE SUPREME COURT OF | NDI A
CRI M NAL APPELLATE JURI SDI CTI ON

CRIM NAL APPEAL NO. 77 OF 2005

STATE OF UL P. ... APPELLANT
VERSUS

ULFAT SINGH & ANR. ... RESPONDENTS

ORDER

Heard the | earned counsel for the parties.

The Crim nal Appeal is dismssed.

W place on record our appreciation for the
assi stance rendered by M. Gaurav Agrawal, the |earned
Amicus Curiae and fix his fee at Rs. 7,000/- (Rupees

Seven thousand only).

[J.M PANCHAL]

NEW DELHI
SEPTEMBER 10, 2009.



